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Mr. Speaker: They are aU either 
independents Or supported by parties. 

Shri S. M. Banerjee: This i. un-
constitutional. 

Shri D. C. Sharma: Government 
are going to introduce commercial 
broadcasting in thiS state-controlled 
monopoly of broadcasting in the 
country. If commercial broadcast-
ing i. open to those firms who want 
to advertise their wares, will it not 
be open to all the political partie!! to 
",U their ideologies through that 
medium on some payment which 
may be fixed? 

Shrl G. S. Pathak: Commercial 
advertising does not relate to elec-
tions and I am not concerned with 
this question. 

';hrl KandappIL 11 ill presump-
tuous on the part of the Congress to 
assume that they will be retumed 
in a majority next time and claim 
more time, but leaving that apart, 
my question is this. In that all-party 
meeting convened for this purpose, 
no invitation has been extended to 
the DMK. What is the criterion for 
inviting a Political Party for this 
purpose? At least in future will we 
be invited or not? Why have we not 
been invited this time? 

8hri G. S. Pathak: The Election 
Commission asked seven parties so 
far as I am aware-I speak subject 
to correctlon-and recognises seven 
parties and the representatives of 
the seven parties participated in the 
discussion. It is not for me to say 
why any party has not been recog-
nised. They may not quality for 
recognition. 

Shrl Kandappan: On a point of 
order. Our party is a recognised party. 
That is why I am putting this ques-
tion. 

Mr. Speaker: He should take it up 
with the Election Commi .. lon. 

Sbri Kandappaa: He ha. not 
answered. 

Mr. Speaker: Next question. 
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Shrt P. C. Borooah: Fragmentation 
of land holdings, or in other words 
smallness ot area, is one of the 
greatest obstacles in introducing 
modern scientific and technical sys-
tem ot cultivation for production ot 
food. May I know whether Govern-
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ment propose to amend the existing 
laws to prevent further fragmenta-
tion of holding. and consolidating 
them into economic units? 

Shri Shyam Dba. Misra: As a 
matter of fact we have already work-
ed out plans for cOIl8olidation in the 
,"""ond and third plans, and we are 
3180 proposing in the fourth plan, and 
C()nsolidation proceeding. are there 
in almost all the States. Therefore, 
our policy is to have consolidation of 
holdings. 

Shri S. C. Samanu: Is it not a fact 
that crops like jute which earn so 
much foreign exchange for our 
<'ountry are grown in the eastern part 
of India and has the Central Govern-
ment advised the State Govern-
ments to reduce the acreage there 
al~o? If not, what steps i. the Gov-
ernment going to take to meet the 
deficit of the states in the eastern 
region~ 

Shri Shyam Dhar MIsra: The 
figures that are before me do not 
indicate that areas under jute have 
gone down. As a matter of fact they 
have gone up during the last ten 
yean; by about 19 per cent. Some-
times the cultivators find It profitable 
10 convert the paddy areas into jute 
but there i. no policy as such for 
<tiversion from one 10 the otber. 
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Shri YamllD& Prasad MuuIal: On 
a point of order. The way he hIlS 
been referring to our Prime Minister 
simply as Indira is highly objection-
able. 
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Mr. Speaker: There is no point of 
order. The manner in which he did 
it is not desirable; it should not have 
been put that way. 

Shri G. N. DIDt: Sir, on a point of 
order under rule 41. 

Mr. Speaker: I have already made 
my observations that it was not a 
desirable manner in which it has been 
put; it should not have been put like 
that. 

Shri G. N. DIDt: Sir, this alfalr is 
looked after by rule 41 (2). These 
words should be expunge<! becaUR 
sub-rule (1) says that it shall not 
bring in any name or statement not 
strictly necessary to make the 'lWII-
tion intelligible. These words are 
not necessary to make the question 
intelligible and therefore theBe words 
and names should be evpunged. 
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+ 
'·157, 8hri Madhu Llmaye: 

Shrt Klshell Pattnayak: 
0... Ram Manohar Lohla: 

Will the Minister of Law be pleas-
ed to refer to the reply given to 

Starred QUestion No. 517 0" the 
18th August, 1966 and state: 

(a) whether Mis. Bird and Co. "nd 
their associates had committed any 
violations of and offences against the 
Company Law; 

(b) if so, whether any prosecu-
tion has been started against thi. 
firm and its associates; and 

(c) the stage reached in this prose-
cution? 

The Minister of Law (Shr; G, S. 
Pathak): (a) As stated by the Minister 
in the Ministry of Finance in reply 
to Starred Question No. 517 the con-
cerned companies have preferred ap_ 
peals against the oriltinal adjudication 
order. The appeals are still pending. 
Facts which would constitute viola-
tions of the provisions ot the Com-
panies Act are in dispute and under 
scrutiny in thOlSe pending appeals . 
Hence, on disposal of those appeals 
and the facts found therein, it would 
be possible to ascertain if the company 
and their associates haVe conurJtted 
any violation of and ofrenee" against 
the Company Law and to determine 
further necessary ""tlon. 

(b) and (c), Do not ari ... 
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